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THE CONSTITUTION (SCHEDULED CASTES AND SCHEDULED TRIBES)
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(SCHEDULED CASTES) ORDER (AMENDMENT) BILL, 2002 (Contd.)
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JITI TSRS BT AT 1 Y AR I1d St § MT9eh & § AT 918l § 98 I8
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I Goi) Wiet & oY ST e & ST /2 81 H 3MT9b A1ead 3 SI1 a1 b
<19 feagTavcHe Ufetd 3fevcidhTsl &1 81 Ral & IR 81 1 &, IGH Usges HRT
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TGN G371 §, SHP] SHil1he ITd] fEHTRTHE PR P q18, HgAC HFAIS Bl o
& 918 W g8 Redem e anfey, T & omues At 3§ fedis w-am g1 596
3ferRes tgiferam ffe <t wigde 7ot @1 Red siscele Wied & forg S o1 &t
T | TS S O X2 & S 91l 25 fqerd Red smsede # Ieiforas e &
o g &1 2, Sl.dL.. &1 3. 59 i oy R arrseele @ieH & fofg wrgde
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3ITYP] F=IaTe <l &.

Syqeet (3ft T FBR BRI TeEor, ST b wamfe q8ey
F He1 § gag I8 91d gs A 5 9f A 91 Sigiafie e € safig g9 ue ax
o STV @ik SATeT 989 7 @ ST <ifth AR U 14 AT el & 9 & o 39 W)
T dTec &1 SAIIY PHUT B AT & HSAN B AR AT — &S H 377+ a7 7 S

SHRI PRANAB MUKHERJEE (West Bengal): Mr. Vice-Chairman, Sir,
this is not a controversial Bill. Everybody wants that new castes or new sub-
castes should be added. That is why a large number of inclusions have taken
place. Besides, we are having a heavy business today. We have to discuss
the working of the Ministry of Agriculture, the Multi-State Cooperative
Societies Bill, 2000. Moreover, the House has to be adjourned at 6.00 p.m.
Therefore, keeping all these things in view, if the hon. Members agree to
approve this Bill without much discussion, it will be appreciated.

Y SNelreaer gy(afam e AfhT SurwTee S, U a1d 31 e © 5
I &9 w9 H 91 T SY, 98 S1d © ol Usges PRH US UScs ¢Ised
ST fdeT B9 39 81 | S8 3MAT § iR 3R &H TIgH & Iddhx H U b HUR
T B & Al 918X 399 BTS4 BT Hbd Sid Tal S| $HfeTy MM ST HaT §
P oIS B9 T9T | GG 9 &1 BITY B, I8 3P 8l AfhT 39 IR fSAqHIT o
BT 1R, 3T feaee & I= e < =7&l g1 =R
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#f MR T Rigd ([T W STE! W oif Sfif =1, ast @
$qPoH BHT 93T, STt SR 3t fifta= 8l & a8f feade & wroxd 2] &
IuguTeael (3} THT B BIRIG): S &, ATS-ATS T H I 9= 91 B!

|

SHRI SUDARSHAN AKARAPU (Andhra Pradesh): Mr. Vice-
Chairman, Sir, | rise to support the two Bills which have been introduced by
the hon. Minister, wherein, around 37 castes, i.e., 18 Scheduled Castes and
19 Scheduled Tribes are being included in the list of Scheduled Castes and
Scheduled Tribes. It is good that the people who were neglected socially,
economically and politically, for a long period, without any basic amenities,
have been identified and included in the list so that they can prosper and
develop on par with the Scheduled Castes and Scheduled Tribes and enter
the mainstream of the society.

According to the latest Census report, the population of the
Scheduled Castes and Scheduled Tribes is at present 24.75 per cent of the
total population of the country. But the percentage of reservation is 22.5 per
cent. As the percentage of reservation is not on par with the population of the
Scheduled Castes and Scheduled Tribes, the people belonging to the
reserved category are not getting adequate opportunities in the educational
institutions and in the employment sector, where the thrust is more towards
privatisation. This is against the spirit of our Constitution. By adding more
number of castes to the list of Scheduled Castes and Scheduled Tribes, the
situation worsens, causing unemployment and nonavailability of educational
opportunities to the people belonging to the Scheduled Castes and Scheduled
Tribes. My request is to increase the percentage of reservation bring it on par
with the SC/ST population, i.e., 25 per cent, at present.

Merely adding castes to the list of Scheduled Castes and Scheduled
Tribes is not going to help the people belonging to the Scheduled Castes and
Scheduled Tribes. The programmes envisaged for the Scheduled Castes and
Scheduled Tribes are to be implemented in their true spirit, in order to bring
them above the poverty line. Here, | would like to mention with pride that our
Government under the leadership of hon'ble Chief Minister, Shri Chandrababu
Naidu, has increased the budgetary allocation by 15 to 20 per cent every year
for the welfare of the Scheduled Castes and Scheduled Tribes. The residential
schools which have been
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started, with all facilities, for the Scheduled Caste and Scheduled Tribe
students are giving good results.

Our Chief Minister envisaged a new programme called
"MUNDADUGU", meaning taking a step forward, by providing a budgetary
allocation of Rs.100 crores, over and above the normal budgetary allocation,
for the development of Scheduled Castes; and another programme called
"CHAITANYAM" for the development of Scheduled Tribes.

In respect of the Special Component Plan (SCP) and the Tribal Sub
Plan (TSP), though the overall achievement is 4 per cent, in the country, in the
State of Andhra Pradesh, it is 10.6 per cent, as per the latest figures given by
the National Institute of Rural Development, Hyderabad. This shows the good
performance by the Andhra Pradesh Government in the matter of
development of the Scheduled Castes and Scheduled Tribes. The Central
Government should take necessary steps to persuade all other State
Governments to implement the Special Component Plan and the Tribal Sub
Plan in letter and spirit.

Finally, | request the Government of India to implement sincerely all
the programmes envisaged for the Scheduled Castes and Scheduled Tribes.
I, on behalf of my Party, support these two Bills, and look forward for another
Bill to increase the percentage of reservation for the Scheduled Castes and
Scheduled Tribes on par with the population percentage. Thank you, Sir,

SHRI N. JOTHI (Tamil Nadu): Sir, identifying any particular
community and including it in the Constitutional Order will be meaningful only
if the benefit reaches the concerned persons. Otherwise, it will only remain in
paper. | am happy that the Law Minister is present in the House. He has to do
something in the matter. After so many decades after Independence, the real
benefit has not reached the concerned people. | can cite a number of
examples to prove that.

Sir, Tamil Nadu is a pioneer in the matter of giving reservations for
the Scheduled Castes and the Scheduled Tribes. We are giving 69 per cent of
reservation for a long time. This is not a new policy for us. So many
communites in Tamil Nadu have benefited as a result of this. But,
unfortunately, while we passed a welfare legislation as long ago as 1994 in
giving 69 per cent reservation, which includes the Scheduled Castes and
Scheduled Tribes, it was stayed by the Supreme Court. As a result,
reservation up to the level of 50 per cent alone is being maintained. There
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are so many legislations pending in the Supreme Court. The Union of India
can easily plead with the Supreme Court to see that they are listed early for a
decision so that the real benefit reaches the Scheduled Tribes and the
Scheduled Castes. But no effort seems to have been made by the Union of
India to see that those orders are vacated. This is a matter, where | feel, the
Union of India has to take some steps.

In addition to that, when the AIADMK was a member of the BJP-led
Government at the Centre, there was an undertaking given in the National
Agenda itself that whichever States are implementing above 50 per cent
reservation, there would be a legislation by the Central Government itselt to
protect the reservation over and above 50 per cent already implemented by
the respective States. Such a legislation has not till now been brought
forward. | do not know the reason for that. Therefore, my request, through this
House, to the Government is that there is no point in merely including names
in the Scheduled Castes Order or in the Scheduled Tribes Order. The best
way is to see that the real benefit reaches them. Wherever court cases are
pending, they should be got vacated and the benefit given to the public.
Earlier, Dr. Jayalalithaji had enacted a welfare measure, but it has now been
stalled. Therefore, the Union of India should take effective steps to see that
the stay is vacated and the benefit reaches the public, not only in the matter of
employment and education, but also in other social spheres.

ST ST QAT TRUTe (JTSTRRIT):3TTER VY SUGHIEIE Sil, AT ATegH
Sfear ATed 7 e Sfd — SISl &1 Sl Yi1d 391 8, § SHT dafad 4
TR Pl § AT 1T € A- A DR § P SIGGRAT ST F AN BT o1 9 Sl
SIRETT feT 1T 8, ST AW YA iy # AT dTel, DT A9 o dTed Sl
RIS AN B, I8 SHDT A4 9gd B el g1 3 v v 1. |T18d 7 ORI areli
q gqm {6 gER AN Sgd-Sae STl § S I &1 SET8RUAAl U R ol et
ST S ST s T 2 iR GOkl o'W Snfeardt S § Wt 8 TS 21 9
THR I GISRT 14 o A AFGRAT ST & i Fel @ B & d 9 o 9 dferd &8
S &1 H AT HIEIH H IRBR 3 A8 BT b Tep ol ST ST BT ST TIRETT
PIcT ¢ S a1 371 STy, Brerifes it faar war & afs 5@ off wE & 9§ any fpan oy
AT 2 37U SARETVT BT oA1H fAeT Fepell 21
A A1 I8 © o BTl IR R 811 & I8 79 31 g9 o oIl a1 8l 81
TE ST T T 3 ARV BT BRIGT el &1 $AAY § ST & 39 UK Bl W@
PR g SR 2 defed & 77 Bl g S 3R SAruep! s1Reror A 7@ Aol ar B_e & Al
EREIRISIN RN ENEGNEIRISI R SIS IRIRCH]
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TRl # A SATferat sifdhd ot @ S 31 g Sif @t &1 sforat e
BT el firet| § Qo TR ot o Ferarer iR Ferdelt <t 9 # srgfud iy &
T €, 3T i 39 foree 3 Sirel S11Q o1fes $1 Iarel 7 S+ ST_gfard Siifl & @l af 4t
T o il # geft omE & W1 ST gegarg dRell g o MU 1St q3 i &
HIepT feml

SHRI C.P.. THIRUNAVUKKARASU (Pondicherry): | thank you, Mr.
Vice-Chairman, for giving me this opportunity. | will be very brief.

The Constitution (Scheduled Castes) Order (Amendment) Bill, 2002 is
to amend the Constitution (Scheduled Castes) Order, 1950. The Constitution
(Scheduled Castes and Scheduled Tribes) Orders (Amendment) Bill, 2002 is to
amend the Constitution (Scheduled Castes) Order, 1950 and 'the Constitution
(Scheduled Tribes) Order, 1950 so as to provide for inclusion of certain
Scheduled Castes and Scheduled Tribes oustees of the States of Madhya
Pradesh and Maharashtra who have been displaced due to the Sardar Sarovar
Project on the Narmada River and are settled or may be settled in the State of
Guijarat, in the lists of Scheduled Castes and Scheduled Tribes specified in
relation to the State of Gujarat.

| welcome both the Bills. | would like to make only one submission.
As per the provisions in the Constitution (Scheduled Castes and Scheduled
Tribes) Orders (Amendment) Bill, 2002, if persons from Madhya Pradesh and
Maharashtra are settled in Gujarat, they are deemed to be belonging to the
Scheduled Castes. On the other hand, if they are settled in some States other
than Gujarat, they are not deemed to be so. This is a great difficulty which |
am able to fee) in this Bill. If the persons displaced settle in Gujarat, they will
be deemed to belong to the Scheduled Castes and Scheduled Tribes; but if
they settle in some other States, they will not be deemed to belong to the
Scheduled Castes and Scheduled Tribes! The displaced persons are in utter
poverty having no means of livelihood. They belong to the Scheduled Castes
and Scheduled Tribes. Therefore, my plea is that wherever they may settle,
they should be deemed to belong to the Scheduled Castes and Scheduled
Tribes. Their place of settlement should not be limited to Guijarat.

Sir, | have another point. That relates to origin and migration. This is
one of the important questions discussed for a long time in India. Suppose a
person belongs to a Scheduled Caste in Tamil Nadu. If he migrates and
settles in Pondicherry, he is not a Scheduled Caste man! Also, if a person
belonging to a Scheduled Caste from Pondicherry settles
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in Tamil Nadu, he will not be deemed to belong to a Scheduled Caste. It is
said that always the place of origin, and not the place of migration, should be
taken into consideration for demarcation of the Scheduled Castes and
Scheduled Tribes. This anomaly is pending a final decision before the
Supreme Court. | request the hon. Minister to take a positive decision on this
aspect. A lot of people are suffering because of the existing provisions.

Finally, | would like to say this. We are including a lot of people in the
list of Scheduled Castes and Scheduled Tribes. The percentage is now fixed
at 15 for the Scheduled Castes and Scheduled Tribes. If we go on increasing
the number of such Castes and Tribes in the list, we have also to increase the
percentage. This point may also be considered by the hon. Minister. Thank
you.

. IMed WeRt (FER)AFFg Iuqueds Sff, oggfad ofa &R
TSI A G |1 el W H @Y 1Y 81 U [ BT 98 WRER ARIAR GRATST]
& ¥ 7Ry SR 78y gaw 9 S R ge € ofR JoR[ § a9 8, S
SRRt ST *MR STRferet STeomfer # enfiet vt & oIy 8 3R gavT 38 werf —
ST TS T IS, Ufees dimet anfe 4 & Sa! gfard Sfrdl # nfied =1 &
UG b R A 51 H S [l BT qHed T $Rar gl

R, AR, Aerfdres ok e R uR fafi wweral o srggfaa
STTfer, TR SreroTer at fres avf @t Siftrat 3 <wam AT 21 1950 # Ugel IR I8 g
Mg & 18 R IUF a8 A I ST SR g St Sfiy & wgerat 3
Rerder &1 v et 81 81 7R § 7eq™ BT § (6 99 I 4§ a1 o S9!
fiyerr =nfey o, Ria R @) e a1y off, 3t I7a! 78 firelt 21
Heed, § <1 aul qo FFGAT ST SR SIS @1 aTferamies) HHTT $T A& 11
Iae Ferr SR A STei ff # ST o1 A1 SHArT & IR | 59 =G4 HI1 A1 91 TS) Bl
STt o % fibe $eew 18t firet <2 © 919 59 <w o srggfaa sy ik srggfd
SIS 1 317o1 G R 721 € fob Soi ue- ford &fivT 721 11 3fTS SITodha 31TE &
AR 36! W& # AN ed B,WR Il W IS T BIE [hsH e STB! 36
BRI 3 dfera fpan Sirar g1 # #3201 S &1 &1 b =1 d18d g b S Sl
PR & I YRIET 3R WK 2, I§ ARBR BT ST MY 3 91 JSRRRT 4,
JIH BIE 3R 8BS Plcd § St Hd — $9 U8 § S ggfad f iR rggfa
TSI & AN B AT 9ga B ol WRIGd, A M 1391 Al qHT BT TR
STl 2T I SISl & PHodTol et AFSRT ARy o1 goRT ufcded 81§
I ¥ 3-4 URhaT U6 HR 3MYDT 1 A8 g1 < H A WRI UR A= Ariores
TS AR Gl A AT AR BT ATTLIBT 81 RIS Afea a4t &1 d
|AfGET @1 el AT BT UTe (BT ST A1fey| « St RIS & g 5 oR fora & b «
ARBR I TARIRD B H AREV T P [hITaT b U= & Hae 4 B PV MR
A I T AR Bl
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AT STIRI 81 ARPR BI 50 U 4 dacl1d AT 81 81| =TRID Hard Bl {2 o9 4§
I B RIS Whe Bl AR B IR H§ 1 & forg Hfagm & 6T argeos
AT 124 AR 127 H I U F AN BAT S A THS A B A
IRYTADT, [T $9 | ITaeR AT iR o AT & Sferd HIRIBRUT & AL
B FIGTA 31 AT R oY U TR STerad i fear s =gl «
TRIGY, § I8 FEl aedl § & orf ff 5 H ug &, gHafed) 81 a1 9 b us Bl
T & UE 8l, I Y&l IR AFG STl 3R ST SToIerd] Bl Aem aga
P Bl TAMIY ARBR Bl 39 AR & <1 A1 Hs T Ia1evvl 7el & 6 HH
SIRAAT & A 7 W1 FH10T-U3 of $R Q9.1 .21, & T R FRyfhal a7 81 o5
T IR0 21 UgId du, 9 Ui, oY qEd f6 A fhdl Sreees are &R
YUScS 189 BT © AR T8 [P a5 ASH & Peol H BRI B AT AREV B GrAem &
e W $7 AABRI P18 81 8T 81 7Ry, § #3il Sl &1 U faviy fig &l ok
ST AP ST A b o Tl ST, 8 T R € S va 3159 a1 fUss
T 4 B 3R TER Y A d YeYes BRE H &1 H JATID] G ST b R 3 g1 T
2 va FIuTe, Hoele, Hac SRy 8l 2,90 S0 A 761 UM Hoell A1, B &
3R ST BT Th T e Srifd Wil 1 i B Rl 81 HEled, e R 3k SR
T § fuTe, Hoons, dae e aif # 2 oiR feeh g ufeaw e # srgygfad sifa &
g1 98 Sl fO=iIf & 1 U 50 A U W & @l B Srgyfad Sf &l srggfaa
ST A SR AR g H g 1 A 39T A1 2,59 IRBR Pl 9 A1V 37 T
& AT B ATIRTS, Aeafores M7 e fRaf o et 2, 389 — wed 9 agr Wt
T ST & A1 91 T 7 g8 ABIE el anfen) oFR Seyes BRe & & a1 94l
IR H Sreyes HRE &I Sofl 7§ €1 @1 ST A1V gk a1, 374 4t s 1T A FO
Sl & Wy H $RT WRBR P I Repwieeia o 781 € 1 39 R i) R
PR I SR MR Tl Bl o S sifa &1 Sioft 7 enfirer fsan s =nfzu
P A1 &1 A1 G A He S 1 Pe X2 A b SR —SRT 77 Fqerdl & Anll
D AT G &, STBT IREV BT BIcT Wl g1 A1yl

TEIGY, 351 AE] & A1 H 39 et o1 gl o g1 g=are|

SHRI URKHAO GWRA BRAHMA (Assam): Sir, thank you for giving
me an opportunity to speak on the Constitution (Scheduled Castes and
Scheduled Tribes) Orders (Amendment) Bill, 2002.. | rise here to make my
maiden speech on this Bill. | support the Bill because it grants the status of
Scheduled Tribe and Schedule Caste to some people who want to settle in
Gujarat, who were displaced from the States of Madhya Pradesh and
Maharashtra, recently, due to the Government's decision to construct the
Sardar Sarovar Dam on the river Narmada. The decision of the Government
to grant them the SC/ST status was long over due. It is their legitimate right. It
may be bitter for the Government to swallow it; but the
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reality is that, after the Independence of the country, the Scheduled Tribe and
the Scheduled Caste people have been the victims of such kind of
construction of dams and coal mining. Several such instances are found in the
present Jharkhand area and in the North-Eastern Region. The right to land
and property is frequently seized from the tribal people. The loss of right to
land means, the toss of existence, culture, identity and everything for the
tribals.

In our Constitution, there are several words defining some laws for
the protection and preservation of tribal rights, culture, language, identity and
everything. But, time and again, these laws are violated or ignored by the
Government themselves. The evacuation of lakhs of people from the
embankments of Narmada river recently is a good example of it. Very
regretfully, the Government had declared the construction of a dam over
Pagladia river in Assam, particularly in the district of Nalbari, whereby more
than one lakh indigenous Bodo tribals and others are going to be displaced for
the benefit of a very few people. Why have the tribals become a permanent
target of such kind of dam and coal mining projects? Is it not a policy of
negation of human rights to the indigenous tribal people?

The very essence of the concept of a welfare country has already
been diluted and the tribal people are denied their rights in every sphere of
their life. In our country, as per the 1991 Census, the tribal population was
8.08% of the total population. But the real percentage of the tribal population
may be higher than that, because lakhs of tribal population remain uncounted
for many reasons. The reservation for the tribal people is only 7.5 per cent and
there is no reservation policy in the private sector for the tribals. Whenever the
tribal people struggle for their political, Constitutional and human rights, they
are brutally suppressed and they are denied their rights. For example, more
than three-decade old demand of the indigenous Bodo people of Assam for a
Bodoland has been denied totally, whereas the same Govemment has
conceded the demand for creating new States of Jharkhand, Uttaranchal and
Chattisgarh. Till today, the Government has failed to resolve the Bodo problem
in Assam, as a result, development and peace have been affected in the
region and the regional imbalance has increased.

If the country has to be developed fully, people belonging to the
weaker sections have to be developed equally, on a par with the other
advanced people. llliteracy, unemployment among the educated tribal youths
and discrimination in every sphere of their life have brought great
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disillusionment to the ftribal people. The essence of modern education,
economic liberalisation and globalisation are still a distant dream only for
them. They are yet to receive even primary education fully. These are the
reasons for the present tribal unrest in the country.

Sir, the timely move of the Government to grant Scheduled Caste
and Scheduled Tribe status to the displaced people in the State of Gujarat is
a welcome step. But | am equally concerned with the future implication of the
Bill which was moved. If the same is going to have an equal effect in other
parts of our country, in future, then, it may create a serious crisis, with political
ramifications in some States. In the case of Assam, a large number of people
are migrating to Assam from the neighbouring States and the neighbouring
countries. They are migrating to Assam, not because of their displacement
due to construction of a dam or any other reason, but they are migrating to
Assam in search of land and work. There is a large-scale migration. If the
tribal people, who have migrated to Assam--they are very large in number--
are given the same tribal status, the original tribal groups' interests may be
affected. While considering the question of application of this Bill to the other
States, the Government will have to be very cautious.

Lastly, while supporting this Bill, I, once again, request the
Government not to continue with this kind of policy of uprooting the tribal
people from their own land, since it will go against articles 14 and 15 of the
Constitution. Frequent displacement of tribals have already hampered their
economic development, stability and growth. Thank you.

'SHRI TARINI KANTA ROY (West Bengal): Honourable Chairman
Sir, | rise to support the bills regarding Scheduled Caste and Scheduled
Tribes. | also thank the Honourable Minister for bringing these two bills. A
sizeable portion of socially and economically backward people will get
recognition as Scheduled Caste and Scheduled Tribe with the help of these
bills.

Chairman Sir, it is most lamentable that even after 55 years of our
independence, socially backward people could not be elevated to the desired
level of economic and social goals. Some of them have been recognized as
SC and STs and hence given some facilities. Since the development is not
yet complete, some facilities have to be provided for them.

* English translation of the original speech delivered in Bengali.
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Under the present economic structure of our country, most of the
people are facing difficulties. If we do not go for a change in economic
structure, their condition cannot be changed. People belonging to other
sections of the society often vent their displeasure at the special facilities
being provided to SCs and STs. This is not desirable. Such types of facilities
should continue in a country to elevate downtrodden people to a socially and
economically desired level.

People belonging to the Chain community who live in Malda,
Murshidabad, Nadia, North and South Dinajpur in West Bengal had long been
fighting for getting recognition as Scheduled Caste. | am happy that they have
now been given this recognition. Three years ago, a unanimous resolution
was passed in West Bengal Assembly to provide them this recognition. The
Registrar General of India endorsed it.

Besides these, the Layek community and some other backward
communities of West Bengal have been fighting with a demand to be
recognized as Scheduled Caste and Scheduled Tribe. The West Bengal
Government has provided many facilities to the Deshwali Majhi communities,
who have been deprived in many spheres of life, through the Adibasi Welfare
Organization. The West Bengal Government has tried its best to give humanly
status to the people belonging to SCs and STs. It was unthinkable before
1977. These people were not given the due social status at that time.

The Rajbanshi community of North Bengal and also the people
belonging to SC and ST were long deprived of economical and social status.
But after 1977 they had a taste of humanly status and also got land through
the land reforms movement. Yet it cannot be claimed that all the problems
being faced by them have been solved. It can rather be said that the people of
this area, who have long been discriminated on the developmental front, still
live with displeasure. Despite the honest will of the State Government, they
feel angry over the lack of communications system that comes under the
purview of the Central Government.

People belonging to SC and ST living in North Bengal are therefore
actively participating with other communities in demanding overall
development including demands regarding railways and communication
facilities. They are staging movements for successful completion of Teesta
project to provide irrigation for agriculture. Incidentally, the Teesta project is

248



RAJYA SABHA [13 May, 2002]

a project of the Central Government. Moreover, people with vested interests
are trying deliberately to create rifts among them.

Honourable Chairman Sir, | would have been happier if a
comprehensive bill covering the whole country were introduced here. At
present, different States follow different laws in this regard. For example,
Rajbanshi community in West Bengal belongs to Scheduled Caste. But in
Meghalaya, they are recognized as Scheduled Tribe. At the same time, in
Assam they were previously recognized as general and now as OBCs. A
Commission was constituted in 1996 under the Chairmanship of the
Honourable Member of Parliament in Lok Sabha, Shri Amar Roy Pradhan.
Despite the recommendation made by this Commission and despite the
.prevailing social and economic backwardness of the community, Rajbanshis
have not been given the status of Scheduled Tribe. In Bihar and Orissa, they
are still being identified as general only. Many people were displaced from
Madhya Pradesh and Maharashtra to Gujarat owing to the Sardar Sarovar
Project. The Constitution (Scheduled Caste and Scheduled Tribe) Order
(Amendment) Bill 2002 has provisions to maintain the same recognition to
those displaced persons belonging to SC and ST in Gujarat also. | support
this provision and would also like to say that a comprehensive bill should be
introduced to provide for similar facilities in every case. For example, the
Namasudra, Kaibarta and other communities in West Bengal have been
included as Scheduled Caste. Of those communities who were displaced to
Dandakaranya, the Andamans, Bethiyar and other places on government
initiative, but they have not been given the SC status. People belonging to SC
and ST in Madhya Pradesh who were long ago employed in the tea gardens
of Assam, were also not recognized as SC or ST. The system of treating a
case so differently in the same country should be changed forthwith.

Sir, before | conclude | would like to say that the socially backward
people should be recognized as Scheduled Caste and Scheduled Tribe and
be given special facilities and opportunities. But this cannot be enough. A
long period of 55 years has passed after getting independence. The
government of the land should really have to take initiatives to elevate them
socially and economically. A comprehensive plan package should be
introduced in this direction.

| would also like to point it out to the Honourable Minister that the
rate of employment in the country has almost touched the zero level. The
dependence on import has increased. What is the relevance of reservation
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in employment under this circumstance? If we deal with a zero, the result will
also get down to zero whatever the rate of reservation is. Hence the need of
the hour can only be systematic measures for their development. Otherwise
everything will just remain paperwork.

| once again thank you and conclude my speech.

IuTEIE (3T T B BIRE): AT [0, AR FHIART ST &6
Pe1 H I Ffead ga o1 {5 1ot WiorasmT 7 8 Rifd g weayel fFal w ==t
B §1 Gop <1 PlATRIEE a1l e 8, g1 HiY #aATerd & drieRor uR A1 ==l g
21 ZAfIY PR AT 9wl @t 3rgwfy &1 a1 ST HIsradrer &t Rl .
IFRITS A& d S, 319 Sifer|
1. AT AT (SR YS90): STFHEIE FEIGY, I8 Sl Hive [eg2d
TSR AT HAT St 7 IR ot 2, H SapT TRl - & o) o1 gan g1 Heied
L3 A1 S S Gl H B 4 3R S S, I8 HIs Aecdqul a1 el 2| Hedqul aTd
T2 2 % e aR wfaam fmfanlt & o9 a1 Stea o1 & S Aol a9 98 §
5 IR gAR faas FfFaRad &1 S |1 92wy o1 {6 I=F $o Sl &
G ST bl et 3 3r?
SUTEIE Held, I8 Fafdfad & fob Aiedi | 9N <9 4 F9191 &1 U o
U1 81 © Sl 7 $hadl UM a7 8, Ifch AR IHHT AN 3R Icdied gafl &l
SENOTY ST SRYRITT B TG BR o oIy, S Alfeld STUHRI H FATIAT BT 121
AT I PO AN 7 IE el AT [P TADT T A 2, IHY I AT AR A 872
I g7h I G191 AIEq IFSIR IR AR by A Afqer FHei 7 59 a1 b
o BT o1 3R I8 el A1 fh I8 <21 9 2 T IR USITesl &l 78 el goTl ©
cifeh IRhell IFH! Aia AABIND 21 SAFY 3R HAGH H AhHITsst 78! 8,
3R e § Mfasta T8 8,1 9 89 $B W ded I8, S afedl 9 i iR
T firer wapa| wee 97 ® 6 o oRfRferat € ok R s wsn araa e 8, 89
TR TR el §Y, o4 Sewy & forg as gl & fore srqgfera Sfy &t o s
RIS §, 9T I S Bl YN 81 U1 RET 87 J TS & 99 9 (A8 UR =@l gy
g8 oY, 79 o g Maw St 71 39 oRw SRIRT T o, § 39 O avE 9 weed €1 39
At # o Sifort slfes €, 3 gafeny gracre @) TS off, aifes AeRat 7 I
aTReroT firet, ¥ grdior= 21 Aifes o1q AaRat & o 8eft o 7 ¥ ey 8RB
IRIIRT H TR Yed 8 , G & o 8% Iy bRl § Bkl 3 @1 81 B dwe 4
WEICTZOIY 9 YT B, WA & IRT | S AwIe et & ARai et v &
forg, gford oik enfiya, Nfed AFTl @1, a8 J9 1Y W BIdT 8T IT 81 MEdT WA,
TSIC HHIIT STRET0T &1 FRAgTg Tel < W& €1 94 q AT asde dH il 4
et & forg arReror @t
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ERT TET BRI, TG T PV MR ST Bl ST SR Sfrf &, Sep! AT
ST &1 it 7 G 7 A DIg oA1H 81 ATl el 8| A1 H3A1 S WRBRT A1 RT Al
% Bl B Bl hacdt AP AIBRAT H TREVT et 87 o1, 98 Wi W 81 I8! 2l Sl Al
RERR 81 T8 &, ST S8 WR 718 URE fHUe T8l 81 &1 &I & FRCRIGOIRM Bl 1
Bl SR UGT $RAT B, $Hd STNY | A1 STTgFIeIHe YT 81 78T 2 lfd il )
IR §, ITH AT ST T8I 2| SAAY ART Jod 8 AR 59 R AF 3T S
TIRAT 9 IR #N) S arsde dRafat § S MR wRafter § ST ST sRerT &t
T PN I $ SATTAT B PO A4 e Fapall B

B IR A9H BT &, STIVET Bl 81 Aggfed ST 3R STofierdl &t
dATETE BT U8 Sl RIS AT, SHD! Sl STTHT P MR IR IR H gl 8% 6l
IYFHTEIE ST, AT 9 Y IR Y20 3 AT s (e i & #adsd 9 o,
SR o1 dreTe | ST Sk iR SIS @l 9¢) 8, Jelcd e |, 59
T gS ST F MR R IH WHSH # i Sy & A @l AeRar 7
QATRETVT 5T ST MU FeT8 2| #RT A w1 Sft o1 9 e © fs g < e
TG TS 8,99 IR 37T SIUET F MMIR R fTaR H R STHEIT F MR R &
SATRETVT &) G & §ATNY i1 Y d el SR YA ST/ ST Bl 2, IqP
SR IR 31T ITP] AREVT &, S| HRT T8l A SATET & ATT SAD] TS DI IR
PN W I MW I T igde R, Fof SRl 7 ke o gavern g
Y P TR ANBRAT H AREVT T BIAT Il ST T&T 21 519 ABRIT B HH
BIH <l ST XE & 1 STRETT e &1 |aTel 81 781 81 5l S srq|gfed Sfoi
DI TSI &, IHD AR I REV DT TRHCH T I BT B | g1 Teai &b A1, §
=9 fAgT® o1 FHl FRaT g iR A H3) St Pl g=yaTe <1 § b S 9 iR
SUTRr STferdl &1 Afdem &1 srggfaa Sify/ 59 Sy @l g2 4 @ 81 g=yare|

JuauTeas (st T B FIRIH): AR #ff Tieft srrnne - srgufral
A Tt areg et Refie - SIgufRerd | AT aRvs Rl

'SHRI BIRABHADRA SINGH (Orissa): Mr. Vice Chairman Sir, | rise
to support. The Constitution (Scheduled Castes and Scheduled Tribes)
Orders (Amendment) Bill, 2002. | would like to speak in Oriya while
participating in the debate on this bill. This is a long over-due amendment bill.
There is an urgent need to uplift certain sections of people belonging to
SC/ST communities, who have been deprived of the benefit of reservation
facilities after the country became independent. They are still lagging behind
in social, educational and economic sphere. It is also true that many people
belonging to SC/ST communities have reaped the benefit

* English translation of the original speech delivered in Oriya.
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of reservation facility provided by our constitution. But unfortunately, there are
certain people belonging to SC/ST communities who have not got the benefit
of such reservation facilities. They are living in a very miserable condition in
the society.

Mr. Vice-Chairman Sir, | shall not take much tir ie of the house. | am
really grateful to the honourable Minister for bringing such an important bill to
the House. | urge upon the Hon'ble Minister to make a detailed study and
survey of the recommendations of various State Governments with regard to
the inclusion of various SC and ST communities in the ST/SC list. In this
connection | would like to give two to three suggestions for the consideration
of the Hon'ble Minister, Firstly, for example.there is a tribe called '‘Bhumija’ in
Orissa to which | myself belong. This tribe also exists as a ST in Bihar and
Madhya Pradesh. But unfortunately poor people of this tribe who migrated to
Assam in the past as tea-garden labourers and as labourers to Andaman for
livelihood are not recognized as ST in those states. They are the citizens of
free India. It is a matter of regret that they are not listed as ST. It is
necessary to enlist them as ST.

My second suggestion is with regard to third generation SC/ST
children who have got the benefits of reservation by becoming well placed
Class | and Class |l officers as well as Members of Parliament and State
legislature should be excluded from getting the reservation facilities in future.
They should not be given the benefits of reservation because such reservation
facilities are meant for the poor and deprived. Within our limited resources only
those SC and ST people who are really deprived and downtrodden should be
provided with such a facility. Therefore the 'Creamy layer' among the SC/ST
should be excluded from getting this benefit. The Government is duty-bound
to uplift the poorest of the poor. There is an urgent need to investigate the
recommendations sent by various state governments in this regard and enlist
such poor castes in the SC/ST list.'" They have to be brought at par with
members of other castes who have advanced socially, Educationally and
economically. These third-generation SC/ST people who are now socially and
economically well of should be excluded from SC/ST list. There is a need to
formulate norms for 'defining Creamy layer' among SC/ST people.

Thirdly, | support the views of my previous speaker Shri Ram Gopal
Yadav to go in for a census of ST and SC people in the country. There is a
need to provide reservation in jobs for SC and ST people not only in
government sector but also in private sector.
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While concluding | support the bill once again and express my
gratitude to the Honourable Minister for bringing this bill.

Mr. Vice Chairman Sir, | thank you for giving me the opportunity to
participate in this debate.

SHRI MANOJ BHATTACHARYA (West Bengal): Thank you Mr. Vice-
Chairman, Sir. While complimenting the hon. Minister, Dr. Satya Narayan
Jatiya, for bringing such Bills, I will say that it is somewhat a consolation in a
situation of vast deprivation of the people of this country. | remember
Shakespeare, who says, 'there is much ado over nothing.' In fact, this is a
social problem. This problem of discrimination, by way of caste, by way of
religion and by way of other things, is a social problem. Unless we can effect
some positive progressive social changes, we cannot really take care of
these problems. These are only some cosmetic changes that we are trying to
make, keeping the entire fabric of the society intact. In fact, what is against
these poor people? | do not have the time to dwell upon all these matters,
because these Bills are very small ones. | also should not take much time of
the House, even though | am in a position to speak on this subject, for hours
together. | will just try to point out some important points on the Bills which
are apprehending me.

My other colleagues have pointed out that jobs are not being
generated at all. So, what are you doing for these SC/STs? Some new
number of people are being branded or stamped as SC or ST to allow them
to take the privilege with some scope of job. But, there is no scope of job. The
hon. Prime Minister has announced that there will be a reduction of 2 per cent
in the Government employment every year and we presume, or, it is assumed
that three per cent of the people in the Government retire every year. So, there
is five per cent reduction in the net employment. But the job generation is less
than zero. Even if we reserve 100 per cent jobs for the SC/STs, some new
names have been included in the Bills, but the jobs obtained will be less than
zero. So, the situation is terrible. | am convinced that majority of these
SC/STs or the Backward Class are poor. A majority of them are poor. And the
poor people are languishing. In this set up, the poor are languishing. And the
policies of the Government of India are facilitating a situation where the poor
have to languish more. | will, certainly, say that instead of this sort of palliative
measures, instead of this sort of cosmetic measures, a comprehensive Bill
must be brought forth, in which these social problems can be taken care of by
the hon. Minister. | do not have any confidence in the NDA
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Government. But | have a little confidence in Dr. Satya Narayan Jatiya, he is
a person who has got the ability to bring forth a more comprehensive Bill by
which this situation can really be taken care of. | request him to do so. And,
through his Ministry, a social movement can be initiated. Some programmes
can be initiated.

Some questions were raised in Parliament with regard to
Government jobs. | wish to point out that there is no recruitment in the case of
Ministry of Rural Development from 1997-2000. It is in reply to Lok Sabha
Unstarred Question- No. 2327, dated 14™ April, 2002. With regard to the
Assistant Advisor post, there is a shortfall of one, as on 29" August, 1997.
And no vacancies have been filled up in 1997, 1998, 1999 and in 2000. The
figures are there up to 2000. In the case of P.S., reserved for SCs, | am just
trying to draw your attention, the shortfall is three and only one vacancy could
be filled up in 1998. No other vacancy has been filled up. In the case of STs,
the shortfall was two; no vacancy has been filled up. It is a horrifying situation.
Even otherwise, the entire country is reeling under the heavy burden of
unemployment. The Government is not making any recruitment. So, | would
say, this is a hoayx, this is a deceit, another deceit, that you are including some
more names. What is the use of including these names, unless you can
ensure that they get some jobs? This is all that | am trying to point out. Before
concluding my speech, as regards the Sardar Sarovar Project, | say that
unfortunately, in this country of ours, the planners are mostly from the upper
class castes and because they have more scope for higher education. The
upper castes have been getting more scope for education, for generations.
But these poor people have been deprived for generations, for thousands of
years. So, the planners, perhaps, are doing it in such a way that the areas
being inhabited by the Scheduled Castes, Scheduled TFibes and backward
castes, are inundated and many civilisations are lost. | can speak for hours on
this development and destruction; what you have destroyed, in the name of
development. We have destroyed many civilisations; we have destroyed many
arts, many forms of folk arts; we have destroyed many inhabitations; we have
destroyed many castes, and those castes could not be rehabilitated in a
proper fashion as they should have been.

Iyt (STt IHT BT BIRNH):HIAT A D |

SHRI MANOJ BHATTACHARYA: | am just concluding, Sir. | am just
expressing my agony. Sir, this is a serious situation. On this, | plead, Sir, that
some special discussion should take place to find out how much
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we could develop, and how we have destroyed a great number of people of
this country. Sir, | am reminded of one Budhu Oraon, a Santhal woman. She
was allowed, cosmetically, by Pt. Jawaharlal Nehru to inaugurate the
Damodar Valley Corporation dam. Sometimes, | remember that. But what is
the condition of that Budu Oraon, today? What is the condition of her famrly?
What is the condition of her community? Her community is languishing. They
are not getting any jobs. They do not have any place to live. Their civilisation
has been lost. Wherever their ancestors lived, those places have been
inundated. So, this is a torture, this is an atrocity, that is being perpetrated on
those poor people, on people who, because of the stigma of caste, have
been discriminated against for generations and for thousands of years in this
country. Sir, shall we continue to perpetrate this sort of atrocity on these
poorer castes and these poor people of our country, even after 55 years of
Independence? Or, should we look into their situation, take stock of the
situation and take some corrective measures? We should endeavour to take
some corrective measures. This requires the conscience of this House, this
requires a special discussion in this House.

JurTeae (St T1 BT BIRMH): AT HETET ST, HUAT IITHT TS0 Py |

SHRI MANOJ BHATTACHARYA: Sir, | expect that you will kindly allow
a special discussion on this subject in this House. With these words, |
conclude.

SHRI R. S. GAVAI (Maharashtra): Mr. Vice-Chairman, Sir, at the
outset, | extend my thanks to the hon. Minister, Dr. Satya Narayan Jatiya, for
bringing this Bill for consideration and passage. In view of the consideration
of the Bills together, we ha.e an opportunity to discuss the problems of the
Scheduled Castes and Scheduled Tribes. Of course, like my friend, Shri
Manoj Bhattacharya, | can also speak for hours. But | do not want to. At the
same time. | want to pinpoint and highlight the ideology behind the
reservation policy. At the outset, | must say that the founding fathers of our
Constitution, particularly the chief architect of our Constitution, Babasaheb
Ambedkar, thought about this national problem. What was that national
problem? That national problem was that the various castes and tribes that
were living for generations together in the country, were being outcasted,
tarnished, atrocities were committed on them, and they were not being
allowed to come into in the mainstream of the nation.  Therefore, the chief
architect of the Indian Constitution,
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Dr. Babasaheb Ambedkar, said, "It is not a problem of a particular caste or
creed or tribe; it is a national problem. And, therefore, due compensation
should be given to these Scheduled Castes and Scheduled Tribes. This
compensation should be given, not as a matter of charity, but as a matter of
right, because, through generations, they have not been allowed to come into
the mainstream of the nation.

Sir, in 1950, it was decided that a Presidential Order should be
brought in this regard. There are two relevant articles, article 341 and article
342, in the Constitution. What does article 341 of the Constitution say? It says
that the castes, which are socially and economically backward, should be
included in the Schedule of a particular State, and, thereby, they would be
identified as the Scheduled Castes of that State. What about article 342? The
same logic applies to this also. It says that the tribes, which are socially
backward, should be put in the Schedule of a particular State, and should be
known as Scheduled Tribes of that State. Now, the Bill which has come before
this House deals with the inclusion of certain Scheduled Castes and
Scheduled Tribes, who have been affected by the Sardar Sarovar Project, in
the lists of Scheduled Castes and Scheduled Tribes, specified in relation to
the State of Gujarat. This is my first point.

What is the purpose of the other Bill? The purpose of the other Bill is
this. The States of Punjab and Orissa have suggested that some castes,
which have still not been specified in article 341 of the Constitution, should be
included in it. In fact, | wanted to raise this issue through a Private Member's
Bill, but it has not yet come before the House for consideration. Now, what is
the purpose of these two articles? | want to say that once and for all, this
problem should be resolved. The purpose of this Bill is that the Scheduled
Castes of a particular State should, automatically, be included in the list of
Scheduled Castes of another State. Because of some provision in the
Constitution, mobility is bound to be there; migration is bound to be there. |
belong to the State of Maharashtra, which is a cosmopolitan State. Scheduled
Castes belonging to different States like, Gujarat, Tamil Nadu, Kerala and
many other States are residing in Mumbai. But they are being deprived of this
facility, and are not included in the list of Scheduled Castes of Maharashtra.
This is the case in every State. The hon. Minister is a very competent Minister
and he knows their problems well. | want to say, 'once a Scheduled Caste is
always a Scheduled Caste.' There will be no change in that. So, there is no
need to bring a Bill again and again. Apply your mind ana find out the castes
which have not
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been included in the Scheduled Castes or Scheduled Tribes list of 1950.
Prepare a comprehensive list of all those people. These people should not be
neglected and deprived.

Sir, my second point is -- as mentioned by the earlier speaker also --
this provision should not be kept tn the Constitution as an ornamental
provision. It has to be seen how far the reservation policy for the Scheduled
Castes and Tribes is being implemented. That is the main problem. | can say
with full responsibility that up to 1970, this was kept in the Constitution as an
ornamental feature. And, because of the hue and cry made by Members of
both the Houses, this is going to be implemented. Now, | want to remind the
hon. Minister -- unfortunately, Shri Sangh Priya Gautam is not here -- that all
the Scheduled Caste Members of this House are members of SC/ST Forum.

Since the last three-four years, we have been striving for the
implementation of the clearance of backlog policy, and reservation in
promotion policy. Mr. Vice-Chairman, Sir, there is a backlog of 1,50,000,00
vacancies, throughout India. Forget Mr. Bhattacharya who said that new jobs
should be created. Even the vacancies which are available, are not being
filled up....(Time bell).:.

IuquTees (37 T 3B BIAh):3MT T B |

SHRIR.S. GAVAL Sir, I will conclude in two minutes.
JUHTEIE (STt THT SHT BIRAH):HUAT 3T TS0 P |

SHRI R. S. GAVAI: | am concluding, Sir. Then, Sir, six detrimental
Office Memoranda were issued by the Department of Personnel and Training.
Out of that, four Memoranda were withdrawn, but two Memoranda still remain.
| want to know whether those two Memoranda have been implemented or not.
| would also like to know from the hon. Minister, Dr. Satya Narayan Jatiya,
whether the Bills that we have passed have been implemented or not; whether
the administrative orders have been issued or not.

Our long-pending demand is that we should have a comprehensive
legislation with regard to the problems of the Scheduled Castes and the
Scheduled Tribes. The Prime Minister had assured in that legislation that
there would be comprehensive reservation for the Scheduled Castes and the
Scheduled Tribes, as far as Maharashtra is concerned. In Maharashtra, as we
had accepted Buddhism, alongwith Dr. Baba Saheb Ambedkar, the

257



RAJYA SABHA [13 May, 2002]

strength of the reserved category seats, both in the State Legislature and in
the Parliament, has been reduced. In 1990, it was restored. Why don't we
restore the old position, as far as reservation of seats in the State Legislature
of Maharashtra and in Parliament is concerned? Sir with these words, |
conclude. Thank you very much. | support both the Bills.

IuawTead (3Tt 1 AHR BIRIE): AR TSR, I 1 9 Sl BT 99
HATS B T 2, S UICT BT ) F9I FATG 81 17 2, offhT 3790} &1 7 ofR S
q1et & 311 Y €, AT PUT HRS al-al e H 7l a1 He |
S} T ASAT (ST QW) SYAWTEE] FEIY, H Uil IR 5 [T 4 77T
g, e |1 A1 o1, oifh s a9 & oY T T g9 38 I8 W a2
HqeEIeY, 3l FAN AR 3 AEIGd ARV Sifear St 1 #e gawT ¥ et &1
BRI Bl $H IS PR DI A HEl 8,3 & X1 Al T8l 81 Febell g1 A
AR A g8 Hel aT8d] g 1 ATSIa] b 50 AT a15, AfGem 3§ T, TS T, 2. &
foTQ i1 STRETVT UaT ohT T, S G| B9IRI STRTAT &1 Ueb ST S g4 AHIe
PR TSI SATh FHT H AT I 9491 | A1 g |91 9 Rerded a1 § 21, offd
TS 3 AT 918 JIGad ST 3R FGAT SISl B ATfID Hfer, Iap!
BTG B U ST <] Il SHH I8 3R 81 9 FHI & 3R gaN 1 &
[T SERITACT 3R AT TEHT 9T © Al G191 AT3d IFTSHR b I ST 3 e
ST BT FopeTT 3iaR 21, foha=T S8 39+ SfiaaTel & 3iay way BTl 77 YR &
3 7T T et &1 9ga B4 2, R1& BT HHI 819 P 7RI, AT A18 TART bos TRBR
B1 T T ARPR 81, AR A Y 89 BIg BT aTbR qadi Siof T Ref var 81
PN, TP A2 R TN ATt W RS 81 SAHT BIg BIRIGT Tal BT[RBT 377t
&H 9 & IS il e de ofdR 3R GER Blces H AR e defd, T a2
BT B & D] MY 8 3R 9 WA BT & d THH Fed 81 IR BT R 8 oIl [ TAR
USTS W 8 Py S8 JATUD 9 © G981 UR 39 ded] Bl ARl § BT USdl 8l BAR
HRA B RSP F U R e} BTN S a1 T, offdh= 31 89 awad & fob
I ISR BIURE BT W1 GRT ATl Febet 1T 81 31T T 89K 9HR 4TS 8 AT olax
TS & SR TS BT M BRI B, STDT IS T8l 2 RITST ST AR TTET & BT 3 ITDT
AT el T SIS Wel AR H gART fRART &1 siare feel iR ISl @t
TSI 4 e TR ST Wbl 51 IS9P [Ty JITaeh! SSIRTR 3 STE1 ST 31T AUS S
TSHICY, ATIHT TSHTCR 3IR TG & 3G AR 3, Rrern oY aga 91 a1 8,371
e IR 9ga @R1e 81 S U d<di Bl YoM & forg IRy off 72 21 oot 'R
TeYes PR 3R VeYes ¢13d WISl $I 39 g IRFRIRT BT gpraer H & forg
TEd PV B B! ST 21 H SERT T ST H3T He 18T H SR HHT 35 317t for
UsYce PRE IR UsYes ¢Igd WISl & UM 91 UG U9 8 AT b &1, offh
IR # D! fha I g ©, I bl IR 3 2, &4 P ST 39 1d i
FlE BRI TSI S W1 B THdl T TP Bl R1eq1 S9! ffard $9 4 ured
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21, 9 [T | B B ST TSI 1T 3R AIATSS! H JMaH! & Ui el 2, &
& I S qHTS H THT SOl AT 81 Hehell 81

SUGHIIE HEIGY, I8 AJY(ad S 3R S BT Feoide dgd a9
Aeoide g1 S RSTde &) < | PIs HRIGT Ta1 81 8H ST 81 b RSTaer &1
SEAHCM B8l AP oMl Bl 3141 Udh AT 9a a1 38 ¥ b Uglel 4u 39 914
e B & 9IS W S BIs IS a9 I I8 5l T4 A H 1 B4 Io AR o1
YN 3191 WY BAR FHIST & [T 980 P AT ST q1abl & =g 6 AR 59
w2 9 va ST 3R =4 BRIY1 H YD SUTET FHY 7 ol §U S Al Bl FHei dcd
TU STIT RAT TEYT Bl

SHRI RISHANG KEISHING (Manipur): Mr. Vice-Chairman, Sir, | rise
to support the two Bills that have been presented before the House. However,
while lending my support, | would like to make a few observations. | would like
to draw the pointed attention of the Minister in charge of the Bill to one aspect,
as to why the Government is bringing such a piecemeal legislation in the
House. | am sure, there are similar demands from several other States. But
these two Bills deal with only Gujarat and Orissa. Sir, these are not the only
States which are inhabited by tribals and Scheduled Castes. | come from the
North-East, which is inhabited by a large number of tribals. In my State,
Manipur, there has been a consistent and persistent demand for many years
from many tribes, for their inclusion in the list. | do not know whether the
Minister and the Home Ministry have received any such demands. As far as |
am concerned, as | have been in the State Administration and in the
Assembly, | know that a large number of cases have come up in this regard.
We discussed it in the Hill Areas Committee of the Assembly. We forwarded
the whole thing to the Home Ministry. The State Government has
recommended it. But, till today, nothing has happened. The State does not
figure at all. Sir, on Friday, | submitted an amendment in this regard. But | do
not find it here. Maybe, it was submitted late. Sir, through the proposed
amendment, | suggested that the four tribes, particularly, from Manipur,
namely, Tarao, Paomei, Chongthu and Thanggal, should be included in the
Constitution (Scheduled Tribes) Order, 1950, in Part X - Manipur. Earlier, in
the Constitution (Scheduled Tribes) Order, 1950, only 29 tribes were included.
Now, these tribes are to be included in this list. Sir, the reason is, in our State,
the tribes maintain their own prestige; they do not want to go by the name of
others. For so many years, they have been deprived of the facilities and
privileges that have been extended to the other tribes.
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They go on appealing, but there has been nobody to help them. That
is why | say that they have been neglected. Yet, it is not too late, if you to
decide to help them even now.

Sir, we are now celebrating the Golden Jubilee of our democracy.
For 50 years these tribes have been neglected. These people have been
demanding recognitions of their tribes in their individual States. To help them,
the hon. Minister would do well if he brings forth another Bill, including
Manipur and other States wherever such demands are there. That is my only
submission. | want an assurance from the hon. Minister, in this regard, so that
these people are not deprived of the justice any longer. | hope the hon.
Minister will give an assurance to this effect while replying to the debate.

Ao R IR AR W6 (S W ARE S AR
SUFTEE HeIed, MTad ou A 3 g 8! & wrea™ | il 9] A1+19 & H 83
2, 9% 9gd ol Hedqul g9l §s ol ST 9 AT 9wl 7 del © {6 | s
ST 3R e STonfy @t weerelt & ar 7 S <t off fRRIf 7, 99 W e gaR
¥ fawat W ahwaTRe ik srtTaRe $u & frar-fawet % forg Sury fovg Smen o=
S &1 AT €, 399 TS dl IRER WRIR GRS & 9 S 4 Sil faenfud @ €
ITeh g 3R ITP! T8 SOl o BT & Sl g8 1T g e Sify, STomfr &1 ured
IR IR T SR U o5 Sl B g9 gat § |ffiferd wx o1 31 3 @l e
Fei & faarR g &, A e Sf, A IRER TaTg S 8k gaw /i
A AERI & faaR &g 8, S9! {9 Aifew # forn € oiiR o g9 f&an erft {5
31 1R A7t F oy THI-H7a W Uty g STyl

IY[ITEIE WEIGd, 5 THY EHN UK 505 YRl U &, T geareqor &1
IR & 3R 1 fafT ufehansii 3§ %1 8 50 WRERI & U €, FO AN F U E,
PO AAT P U AR 81 39 [y A% #31era 31 HIRe 8 & I8 el 2w
wof 811 f% 98 TS Yoourd B, UEel His ufshan a7 TE off org g wfvan gifeEa
IR ol € P 58 R | 37 uxardl @) ST @) SQ1 89 Qe Homrelt &1 off © f%
5T AXHRI & ATTH W FAETAONIS ST & AedH F Sorar 3R STsarhr
ST & HIEH A IR o 37T b d1€ WRBR I IR R fIaR BT 2 3f1R R 9e
ID! YIRT PR &1 59 faaR — famel # R 99 a9 917 foham iR i
Tgged g g § I 9 ISl 31 839 9§ g9a1e <A § SR U Bl § b
fadrgs wRa g S|

7t I15] IRAR: HAT S, BART SI1 OIRTG BT A aTell f[de 3maes f$urcsic §
TSI 8, S8 AT SMTSHE B of ST
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1. AT ARV AT SR 59 IR & 1 S|

IuqHTeae (St 1 B HINRIR): 379 H Ugel AAgM (SIIYRIT SR iR
ST SoTIiral ) JmeeT (|ene) fagrds, 2002 % fog vee SufRrd o @1
%_

<dfagm (srggfaa ohfaat) smeer, 1950 SR wfdem (i
SEIRT) SMQE, 1950 T SR WuEd A & forg o
T USY 3R HERTS XAl @ U B9y srgygfad Sk
IR ggfad Seonfadl & e afhal o1, S THer 79
W WER R IRASHT F dRo favenfdg &1 g € 38R
ORI 59 H 9491 fQU U € A1 981 99N S dTd §, ORI
T F Hey d fffce oggfia wifl &R erggfd
ool @) gt 7 affaa e @1 Sudy e S ad,
fatgs, R o0 # S e ww R WIRA fFam 1 8w

[EEIRSCRIS I
TR T ga |

ITAUTETe (2t T BT BIRD): 379, g9 f990d W gRT IR =R

ol
1RT 2 3R T 3 fadgs & e |
aRT 1 I g SR i fadere & simam |

1. W ARV AT SURTHIEIE Heled, § URdTd vl g
% fqerres v uTRa far smr

IR IR A foram 11 3f1R a8 Wi gatTl

JuauTes ( St I AH BIRIE): 19 F FIem (srggfa sufoat) s
(e fadres, 2002 HY R F forg v €1 v I8 8:-
« fop i (srggfaa SiTfor) amee, 1950 &1 3fR
FNEE H arel e, o v 7 99 dre
JHT §IRT UTRS fhan 11 2, oR fae fpam g r
TR W ga |
1R1 2 RS &1 3T e |
IRT | A I 31 ¥ fads &1 i

S1. A ARV AT SUAWIEIE HE S, H IRATd PRal §:
“fop g a1 wiika faar STy
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TRATE WR A foran 1 3iR 97 Wi gan|

THE MULTI-STATE CO-OPERATIVE SOCIETIES BILL, 2002
THE MINISTER OF AGRICULTURE (Shri Ajit Singh): Sir, | move:

"That the Bill to consolidate and amend the law relating to co-
operative societies with objects not confined to one State and serving
the interests of members in more than one State, to facilitate the
voluntary formation and democratic functioning of cooperatives as
people's institutions based on self-help and mutual aid and to enable
them to promote their economic and social betterment and to provide
functional autonomy and for matters connected therewith or
incidental thereto, as passed by the Lok Sabha, be taken into
consideration”.

Mr. Vice-Chairman, Sir, the Multi-State Cooperative Societies Bill,
2000 is intended to replace the existing Multi-State Cooperative Societies Act,
1984. "Cooperative Societies" is a State subject under Entry 32 of the State
List. The States have accordingly enacted tneir own Acts. In order to facilitate
the organisation and functioning of the cooperative societies having
jurisdiction in more than one State, Parliament enacted the Multi-State
Cooperative Societies Act, 1984 under Entry 44 of the First List of the
Constitution.

In view of the increasing demand from tne cooperative sector and
recognising the need for promoting democratic and autonomous functioning of
the cooperatives, the Planning Commission appointed a Committee in 1990
under the chairmanship of Ch. Brahm Perkash to examine the whole issue.
The Committee submitted its report in 1991 and, inter alia, recommended a
"Model Cooperatives Law" for the States, aimed at providing a genuine
character to cooperatives with the deletion of restrictive provisions in the
existing State Acts and to facilitate the building of an integrated cooperative
structure. The Government of India, in the Department of Agriculture and
Cooperation, constituted an Advisory Committee under Shri R. N. Mirdha to
advise the Central Government on matters relating to ensuring autonomous
functioning of the multi-State cooperatives.

Based on the recommendations of Ch. Brahm Parkash Committee
and Mirdha Committee, a legislative proposal to replace the existing Multi-
State Cooperative Societies Act, 1984 was formulated and accordingly, the
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